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German citizens to boycott carpet's produced 
by child labour. Further, he is reported to 
have said "don't buy goods, the productions 
of which profits exploitative child hunters", 
and that Rugmark carpets were free of this 
problem. 

(b) and (c) The Government of India have 
no comments to offer at present. 

(d) and (e) A National Council of Applied 
Economic Research (NCAER) study 
sponsored by Development Commissioner, 
Handicrafts, Ministry of Textiles titled 
"Reappraisal of Child labour In carpet in-
dustry" brought out in October, 1994 
indicates that the employment of children in 
the carpet industry has come down 
marginally from the earlier level of 8 per cent 
to 7.5 per cent of the total workforce in the 
carpet industry estimated at 1.5 per cent 
million (both adults and children) . 

Correspondence  by MPs to the Ministry 

5158. SHRI MOHAMMED AFZAL alies 
MEEM AFZAL: Will the Minister of 
LABOUR be pleased to state: 

(a) what is the number of letters written by 
the Members of Parliament to the Ministry 
during the period from 1st April, 1994 to 31st 
March,  1995; 

(b) what is the number of letters 
acknowledged out of them; 

(c) what is the number of letters in 
respect of which final replies were sent; and 

(d) what is the break-up of final letters 
issued by the Ministry containing positive 
and negative replies respectively? 

THE MINISTER OF LABOUR (SHRI P.  
A.   SANGMA):   (a)  to    (d) 
The information is being collected and will 
be laid on the Table of the 
House. 

Non-payment  of wages and salaries to 
employees of PSUs 

5159. SHRI GURUDAS DAS GUPTA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government are aware of the 
non-payment of wages and salaries in a 
number of public sector undertakings; and 

(b) if so, the details thereof and what 
action has been taken by Government in this 
regard? 

THE MINISTER OF LABOUR (SHRI P. 
A. SANGMA): (a) and (b) Government is 
aware of the problems of non-payment of 
wages and salaries to employees in certain 
sick public sector undertakings. 

Ministry of Labour has already taken up 
the matter with the concerned administrative 
Ministries as well as the Ministry of Finance 
so that funds are made available in time for 
payment of salaries and wages to workers of 
sick PSUs. 

 


